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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAO. 

D.A. 311/90 
	

Dt. of Decision : 20.12.93 

P. Nalakofldaiah 	 • Applicant. 

lie 
I 

1. Union of India, represented 
by the Secretary, Ministry 
of Labour, New Delhi-i. 

2, Welfare Commissioner 1-7-145/12 
Srinivasnagar Colony 
MUSheergb8d, 
Hydsrabad - 500 048, 

3. Assistant Welfare Commissioner 
Labour Welfare Organisation 
Kalichedu, Nellore Ot. 	. . Respondents 

Counsel for the Applicant 

Counsel for the Respondents 

CORAM: 

t't&V.& t'LnL9 fr1  
: $i,T'3acant 

Aádl. CGSC. 

THE H0N'BLE SHRI A. B. GORTHI 	 MEMBER (ADMN.) 

THE HCN'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JuoL. 



O.A. 311/90 	 Dt. of Decisio': 20.12,93 

ORDER 

/s per Hon'ble Shri A.B. Gorthi, Member (f\dmn.) 

The applicant who is working as a Teacher, A-

Elementary School, Mica 'lines Labour Welfare OrganisE3tion 

(MMLWO Nir short) Kalichadu, Nellore District, has 

filed this application praying for a direction to 

the respondents to grant him the benefit of special 

promotion grade with  retrospective  effect from 

December 1982 by virtue of completion of 15 years 

service as par the Go. Ms. 78 dt. 13.3.84. 

2. 	1 

1 Government of Mndhra Pradesh Go.Ms. No. 7 

dt. 13.3.84 refers to the creation of special Grade 

Teachers, who have completed 10 years of service in 

special promotion post/special adnoc promotion post 

for teachers who have completed 15 years of service. 

t4 
It further elorates ?e# the special promotion 

post/special adhoc promotion post scale for teachers,, 

shall be as indicated in the annexure to the said 

G..O.Ms. It also stipulates that the orders contained 

in the Go.Ms. shall apply to all teachers working in 

Government Schools, Schools errd Local Bodies, Municipolitie 

and Private a€J Managements who are drawing pay in the 

revised pay scales. The applicant represented to the 



-a- 

authorities concerned,*for grant of benefit under 

the said Go. Ms. His request was turned out vide 

impugned rnamodt. 12.1.88. 	It is to the affect 

that for the purpose of granting 15 years scBle, 

service rendered in Cecognised Educational 

Institution alone will count, 

3. 	The respondents in their reply affidavit 

asserted that the service rendered by the applicant 

in the 1dult Literacy Centre, Kalichadu could not 

be treated as service in a recognised Educational 

Institution. On this short ground,, the respondents 

contend that the applicant is not entitle4to the 

benefit of the Go.Ms. dt. 13.3.84. 

4, 	We have heard learned counsel for both 

the parties. Mr. T.V.S. Murthy learned counsel for 

the applicant contends that the applicant having 

served in the Rdult Literacy Centre, Kalichadu which 

was run by the Ministry of Labour and Welfare)  

Government of India, the respondents cannot take the 

view tht the service rendered by the applicant was 

Ohl 	 A 
in un—recognised Educa tional Institution. tcareful 

perusal of the relevant Go. Ms. would indicate that. 

the scheme introduced by the Government of Rndhra 

Pradesh is applicable to all teachers working in 

Government Schools, Schools o_J local bodies, 

Municipalities and Private &4dzeid Managments. The 

. .4 
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Go.fls. makes no reference whatsoever to the condition 

that the 	ucational institution should be a recognised 

one. Even if that be a condition, it is an admitted fact 

that the applicant served in Adult Literacy Centre, 

Kalichadu uhich Wig run by a Ministry of the Central 

Government and that being the position it would not 

be proper to treat it as an uhrocognised educational 

institution and to deny the benefit of the Go.Ns. to 

the applicant. 

5. 	The respondents in their counter affidavit 

have explained as to how they took care  of the applicant 

in the matter of his rehabilitation on the closing 

down of  the Adult Literacy Centre,  Kalichadu. This 

aspect may well be appreciated, but at the sane time, 

we find no justification for the respondents' refusal 

to grant the benefit of the Go.Pls.No.78 dt. 13.3.84 

I 	 to the applicant. 

5. 	In view of what is stated above, this applicatio 

is allowed with a  direction.to  the respondents to grant 

the applicant the benefit of the Eo.Ms.No.78 dt. 13.3.84, 

so far as it pertains to the special promotion post/ 

special adhoc promotion post for teachers who have 

completed 15  years of service the benefit of the Go.is. 

will be given to the applicant after taking into. 

cohsideraticn the service rendered by him in the Adult 

Literacy Centre, Kalichadu. 

It- 



	

5a 	 1? 
7. 	The respondents shall comply with the 

above order within a period of 3  months from the 

date of communication of this order. No orders 

as to costs. 

(T. CH nAsEr<HMrAREDDY) 	 10R TN 

	

MEIIBER (JUOL:) 	 MEP1BER(ñDMN. ) 

Dated : 7he 20th December 93. 
(Dictated in Open Court). 

1 
spr 	 Deputy Registra (Ju 

Copy to:- 

1 	Secretary, flinistry of Labour, Union of India, New Delhi- 

2: Welfare Commissioner 1-7-145/12, Srinivasnagar colony, 
Musheerabad, Ryderabad-046, 

Assistant Welfare Commissioner Labour Welfare Organisatia 
Kalichedu, Nellore District. 

One copy to Sri. i,Jayant, advocate, CAT, Hyd. 

One copy to Sri. &4nS 	Addi. CGSC, CAT, Hyd. 
One copy to Library, CAT, Hyd, 

One spare copy. 
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IN THE CFATRAL ADiaNITpaTI ]RIEUNa 
HYDERABAD BENCp :HYLEFADAD 

THE HON'sLz MR.J?STICE V.NEELADRI r<Ao 
VICE_CHAIPJAN 

AN6 

TEE NOR' ELE MR .&. E.GORT}-jI 	; MEMB (A) 

AND 

THE 	'BLE MR.T.O DRASEkJMR RED 
MEMBER(j) 

	

AtD 	• 

THE HON'BLE MR.RLRANGAJJJ :MEMBER(;) 
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Dated: 

,O&DEE/jun3 NEIJT: 

_ 

in 
O.A,No. 	•3 ui/90 	 • - 

• 	 (wp— ) 

Adn4tted and Interim threctjons 
issued,: 

AllowedL 

sposed of with directions 

Dj:4sc ea. 	 -4- 

Disrn$sec5 as withdrawn. 

Dismised for default. 

Rejec et/Orderea. 

N order as to Costs 
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